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PER: DR. SUVENDU KUMAR PATI 

 

None appeared for the appellant but previous conducting 

Counsel, who filed retirement memo that was accepted on 

15.10.2019, appeared before us and filed another memo of 

withdrawal.  In view of the order dated 15.10.2019, fresh withdrawal 

filed is infructuous.  
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2. Perusal of the case record reveals that appellant was noticed 

by the Registry after withdrawal of Vakalatnama by the previous 

conducing Counsel.  None appeared for the appellant despite notice.  

The appeal is dismissed for default and non-prosecution under Rule 

20 of the CESTAT (Procedure) Rules, 1982.   

         
(Pronounced in the open court) 

 

  
  

(Dr. Suvendu Kumar Pati) 

Member (Judicial) 

  

 
(Sanjiv Srivastava) 

Member (Technical) 
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